
 

CC No.6884/2016
Shyam Communications Vs. M/s Park Network Pvt. Ltd. 
PS Alipur

22.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for the complainant. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing. However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 08.10.2020. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  22.06.2020



 

CC No.12109/2016
Durga Mal Sharma Vs. Gulshan Arora & Ors. 
PS Alipur

22.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: None for the complainant. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing.  However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 09.10.2020. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  22.06.2020



 

Cr. Case No.5281846/2016
FIR No. 72/2010
State Vs. Anant Ram @ Anant
PS  Crime Branch

22.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for the accused. 

 As per report of the Ahlmad, the case file is not traceable. Hence,

Ahlmad is directed to trace the file and be put up for further proceedings on

03.09.2020.

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  22.06.2020



 

Cr. Case No.5283348/2016
FIR No.108/2008
State Vs. Pawan Mishra Etc. 
PS  Crime Branch

22.06.2020

 Proceedings in the present matter have been conducted through
Video Conferencing. 

Present: Dr. Sharawan Kumar, Ld. APP for State.  

 None for the accused. 

 Efforts  were  made  to  contact  the  parties  /  their  counsels

telephonically / through email for making them to join the proceedings through

Video Conferencing.  However, the same could not materialise. 

 No adverse order is being passed against  the absentee parties

due to advisory issued by the Hon'ble High Court of Delhi in view of outbreak

of Pandemic Covid-19. 

 Let the previous order be re-complied afresh for 07.10.2020. 

                                                   (Jasjeet Kaur)
 Chief Metropolitan Magistrate

        North: Rohini: Delhi
  22.06.2020



FIR No.237/2017
u/S : 288/304A IPC
PS : Alipur 
State Vs. Satya  Narayan & Anr.

22.06.2020

  Fresh charge sheet filed. It be checked and registered. 

Present:  Ld. APP for State.
Accused Satya Narayan is stated to have expired on 26.12.2017.  His death has already been 
duly verified by the IO / SHO concerned. Accordingly proceedings against him stand abated. 
 Accused Chhaya Rana is charge sheeted without arrest. 

 Put up for consideration on  10.09.2020. IO be summoned for clarification on the

next date of hearing.

 

 (JASJEET KAUR) 
      CMM (North): Rohini / 22.06.2020



EFIR No.OTN-AP-0000215/2019
PS : Alipur 
State Vs. Prakash

22.06.2020

 Proceedings  in  the  present  matter  have  been  conducted  through  Video
Conferencing with the consent of the parties
  
  This is an application for release of case property, that is, recovered 90 Bags of
Dry Arecanuts moved by the counsel for the applicant/lawful owner. 

Present: Ld. APP for State. 
 None for the applicant.

  Physical appearance / attendance of the parties is dispensed with to curtail the

spread of pandemic of covid-19. 

  The reply filed by the the IO through Mail/Whatsapp has been perused. 

  It has been reported by the IO that the case property, that is, recovered 90 Bags

of Dry Arecanuts are not required for the purpose of investigation and that he has no objection

if the same  are released on superdari. In view of the same, let the same be released to the

rightful owner on furnishing of indemnity bond in the sum of Rs.9,00,000/- to the satisfaction

of concerned IO/SHO. However IO shall  ensure that the coloured photograhs of the case

property, that is, recovered 90 Bags of Dry Arecanuts are taken before releasing the same. IO/

SHO shall also obtain signatures of the complainant/ accused on the photographs of the case

property and prepare a Panchnama of the case property before releasing the same and the said

Panchnama shall be filed alongwith charge sheet. The identity of the case property shall be

proved through photographs and Panchnama.   

  Application is disposed of accordingly.  

  Copy of this  order be uploaded on website /  be sent to the email  id / Whats App

number of the counsel for the applicant. 

 (JASJEET KAUR) 
      CMM (NORTH): ROHINI / 22.06.2020


